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Misc. (SC) No. 89 of 2017 

O  R  D  E  R 

 

23-03-2018    

 

    This Misc (Succession) Case No. 89/2017 arises out of the petition 

filed by petitioner Smti Basanti Tossa, wife of Lt. Lakhiram Tossa of Dekorai T.E. in 

the district of Sonitpur  under Section 372 of Indian Succession Act for grant of 

succession certificate in favour of the petitioner in respect of the debts and securities 

of Lt. Lakhiram Tossa.  

 

   Petitioner’s case is as follows : 

 

      Lakhiram Tossa died on 01-04-2017 due to his illness at Dekorai Tea 

Estate.  

    Deceased  Lakhiram Tossa, during his life time, had opened 4 Nos. 

of Life Insurance policy with the LICI, Biswanath Chariali Branch as described in the 

schedule.  

      Deceased  Lakhiram Tossa, at the time of his death, left behind him 

the following persons as his legal heirs and successors :  

  

Sl No.        Names               Relationship Age    

1.  Smti Basanti Tossa                 first wife                49 years  

      

2.  Smti Saraswati Tossa               second wife             45 years. 

3. Sri Jatin Tossa       son     28 years 

4. Sri Sachin Tossa      son      23 years 

5. Miss Sunita Tossa      daughter     24 years  

6. Miss Anita Tossa      daughter     22 years 

7. Sri Pranab Tossa      son      12 years.             

 

The petitioner is the legally married wife of the deceased Lakhiram 

Tossa and as such she is the fit and proper person to be entitled to grant of 

succession certificate.             
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                               SCHEDULE 

  

Sl. 
No. 

Debtor Portion of debts 
and securities 

Amount  

1.       Life Insurance  Corporation of 
India, Biswanath Chariali 
Branch, PS: Biswanath Chariali, 
Dist. Sonitpur.  

Policy 
No.483583696 

Rs. 50,000.00 
approx. 

2.  - Do _ Policy 
No.483415809 

Rs. 80,000.00 
approx. 

3.  - Do -  Policy 
no.481494452 

Rs. 1,05,000.00 
approx. 

4.  - Do -  Policy 
No.482643308 

Rs. 86,000.00 
approx. 

                                      Total   :   Rs. 3,21,000.00  

 
        (Rupees three  lakhs twenty thousand) only.   
    

   Notice issued to the opposite parties but nobody appeared 

before the court nor filed any objection. Hence, the case proceeded ex-parte.   

                   The petitioner has filed evidence on affidavit. The death 

certificate of Lakhiram Tossa (proved in original) issued by Registrar Birth and 

Death, Itakhola NPHC Sonitpur, and photocopy of certificate issue by the Branch 

Manager, LICI, Biswanath Chariali Branch,  (proved in original) as Ext.A and Ext.B  

respectively.    

          The legal heirs and successors of deceased Lakhiram Tossa  

namely Smti Saraswati Tossa, Tatin Tossa, Sunita Tossa, Sachin Tossa and Anita 

Tossa have filed an affidavit stating that they have got no objection if the Hon’ble 

Court grants a succession certificate in the name of the petitioner Smti Basanti 

Tossa.             

            I have considered the contents of the petition as well as the 

affidavit filed by the legal heirs and successors of the deceased and also perused the 

evidence led by the petitioner in affidavit. I find that the deceased Lakhiram Tossa  

has not left any WILL or LETTER OF ADMINISTRATION or PROBATE in respect of 

Estate left by him as mentioned in the schedule.    

            On consideration of the materials and documents on record I 

find that the petitioner, who is the wife of the deceased,  is entitled to get 

Succession Certificate as prayed for.    
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            The petitioner Smti Basanti Tossa  is found to be the successor 

of Lt. Lakhiram Tossa. Accordingly, the petition for grant of Succession Certificate in 

respect of the Estate / securities / debts etc. as mentioned in the schedule of the 

petition is here by granted.         

    Issue Succession Certificate in favour of the petitioner Smti Basanti 

Tossa  on payment of requisite court fee and on furnishing indemnity bond.   

    The Misc Case stands disposed of accordingly. 

 

 

                        ( D. Ullah ) 
        Additional District Judge, 

                            Sonitpur, Tezpur. 
 


